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Judgement

L. Narasimha Reddy, J

1. The applicant participated in an examination, conducted for selection to the
post of Assistant Teacher (Primary) (Post Code No.15/2019), by the Delhi
Subordinate Services Selection Board (DSSSB). According to the notification
issued by DSSSB, the certificates and other particulars were required to be
uploaded between 02.06.2020 and 16.06.2020.

2. The applicant contends that though he emerged as a successful candidate, he
could not upload the documents/e-dossiers on account of the server of the
respondents being busy and non accessible.

3. The respondents published a rejection notice dated 24.07.2020 which
comprises the list of candidates who failed to upload the documents/e-dossiers
within the stipulated time. The hall ticket number of the applicant figured therein.

4. This OA is filed challenging the rejection notice dated 24.07.2020, and for a
direction to the respondents to consider the case of the applicant for
appointment to the post of Teacher.
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5. We heard Shri Anuj Aggarwal, learned counsel for the applicant and Ms. Esha
Mazumdar, learned counsel for the respondents, at the stage of admission.

6. It is not in dispute that the applicant has emerged as one of the meritorious
candidates and he was entitled to be appointed as a Teacher, in case the
remaining formalities were completed. The scrutiny of various certificates takes
place after declaration of the results. The respondents fixed the date between
02.06.2020 and 16.06.2020 to enable the successful candidates to upload their
documents/e-dossiers. It is not in dispute that the applicant failed to upload the
documents/e-dossiers within the stipulated time. In this OA, it is stated that the
documents/e-dossiers could not be uploaded on account of the server of the
respondents being busy. Another fact stated by the applicant is that he suffered
an injury in ankle.

7. The applicant submitted a representation on 22.06.2020. What we find from
the representation is that the inability or failure of the applicant to upload the
documents/e-dossiers on account of non availability of marks sheet of CIET, to be
issued by the CBSE. It is stated that the CBSE was unable to issue that mark
sheet on account of non availability of the staff.

8. Once the failure to upload the documents within the stipulated time was on
account of non availability of one of the essential certificates with the applicant,
there is no way, that the respondents can be found fault with, for including the
name of the applicant in the list of rejected candidates. Further, recently, in WP
No.2892/2019 through its order dated 26.03.2019, the Hon'ble High Court of
Delhi, took the view that once the candidate failed to upload the documents
within the stipulated time, no relief can be granted. One of the reasons
mentioned by the High Court was that there may be several similarly situated
candidates, and the whole selection process would be affected.

9. We do not find any merit in the OA. It is accordingly dismissed. There shall be
no order as to costs.

10. MA No.1310/2020 shall stand dismissed.
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